Part A SBI Life — Saral Swadhan + Policy Document (UIN1AD92V02)

WELCOME LETTER
Date:

To,

Customer No.

Policy No.

Dear

We welcome you to the SBI Life family and thank you for your trust in our products.

Joining SBI Life family will give you access to the best customer service and to a wide range of products which cater to most
of your life insurance needs. We have enclosed the policy document & First Premium Receipt along with a copy of the
proposal form signed by you in this Policy booklet. Please check all details and make sure that it is kept safely.

Please note this is a premium payment insurance policy. <<The premium due dates
are:

For any information/ clarification, please contact:

1. Your local SBI Life service branch:

2.

3. Call us toll free at our customer service helpline 1800229090 or email us at info@sbilife.co.in, also visit us at
www.shilife.co.in

4. In case you have any complaint/grievance you may contact the following official for resolution:

5. Register on our Customer Self Service website http://mypolicy.sbilife.co.in to avail various online services available.
6. All your servicing requests should be submitted to your local SBI Life service branch as mentioned above or nearest SBI
Life branch only.

Free Look Option
You can review the terms and conditions of the policy, within 15 days for policies sourced through any channel other than

Distance Marketing and within 30 days for policies sourced through Distance Marketing Channel, from the date of the receipt
of the policy document and where you disagree with any of those terms and conditions; you have the option to return the
policy stating the reasons for your objection.

Your request for cancellation of the policy under the free look option must reach your nearest SBI Life Office within a period
of 15 days or 30 days, as the case may be, as mentioned above.

We always look forward to be your preferred Life Insurance Company for all your Life Insurance needs.

Yours truly,

Note: The translated version of this letter in the regional language is printed overleaf for your convenience.
However, should there be any conflict between these two versions, the English version shall prevail.
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Policy Preamble & Schedule

Welcome to youSBI Life — Saral Swadhan - policy and thank you for preferringBl Life Insurance Company Limited to
provide you with insurance solutions. The UIN adotby IRDAI for this product is 111N092V02.
The information you have given in your proposalnipipersonal statement together with any reportstioer documents ang
declarations form part of this contract of insuemdgth us. Your policy document, comprising thidigp schedule along with
the policy booklet and any endorsements, is evigefcthe contract. You should read these carefigllynake sure you ar
satisfied. Please keep these in a safe place.
We request you to read this policy schedule aloithy e policy booklet. If you find any errors, pke return your policy
document for effecting corrections.
Bl Life — Saral Swadhan + provides a package of insursoicgion. In return for your premiums we will prae benefits as
described in the following pages of the policy dmemt. The benefits available under this policy subject to the payment g
premiums as and when due.
Your Policy is a Non-participating traditional terssurance product with return of premium. The fisneill be paid to the
person(s) entitled as set out in the policy documem proof to our satisfaction, of such benefitsihg become payable and pf
the title of the persons claiming the payments.agdecommunicate any change in your mailing addogsany other
communication details as soon as possible.
If you require further information, please contastor the Insurance Advisor / Facilitator mentiobetbw.
<< Insurance Advisor/ Facilitator>> Details: <<name>> <<code>>

<< mobile number/ landline number ifnobile not available>>

[

=

Policy Number Customer ID
Proposal No. Proposal Date
Name of the Life Assured Mailing Address
Name of Proposer / Policyholder
Life Assured Policyholder
Date of Birth
Age at entry
Gender
Telephone Number with STD | E-Mail ID of the policyholder: Mobile Number:
Code:
Name of the Nominee(s) Relationship with the Liéswred Age Percentage of entitlement
Name of the Appointee(s) Relationship with Nominee Age

Important Dates

Date of commencement of poligy Date of commencement of risk
Policy anniversary date Premium due dates

Due date of last premium Date of maturity of policy
Policy Term Premium frequency

Premium Payment Term Sum Assured (°)

Total Installment Premium (°

Service Tax/Cess/GST (currently only in case of J&&idents) and/or any other statutory levy/ dstytharge, as notified by the Central and/or
State Government from time to time as per the gioms of the prevalent tax law will be borne by us.

Applicable clauses, if any

Signed for and on behalf 8Bl Life Insurance Company Limited,

Name:
Designation:
Authorised Signatory Date Place
The stamp duty of * <<....>> (Rupees...... only) paid gy prder, vide receipt no. <<...... >> dated << .>> Goweent
notification Revenue and Forest Department No. MokK<..................... >> dated <<....... >>
<< Digital Signature >>
(Signature)
Proper Officer

We request you to read this policy schedule aloith e policy booklet. If you find any errors, pke return your policy
document for effecting corrections.
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Policy Booklet

This is your policy booklet containing the varicdi@sms and conditions governing your policy. Thidiggobooklet
should be read in conjunction with the policy salledind other related documents of your policy.

If you find any errors, please return the policyriediately for effecting corrections.

Definitions

These definitions apply throughout your policy doeunt.

The definitions are listed alphabetically. ltemskea witht alongside are provided in your policy schedule.

Expressions

Meanings

1. Age is the age last birthday; i.e., the age in deteg years.
2. Ageatentry t is the age last birthday as on #te df commencement of your policy.
is the person who is so named in the proposal fmrreubsequently changed by an
3. Appointee 1 endorsement, who has been authorized by the polidghto give a valid discharge to
' the policy monies in case of the death of theddsured before the end of policy term
while the nominee is a minor.
4. Assignee is the person to whom the rights and benefits mmesferred by virtue of assignment
' under section 38 of the Insurance Act, 1938.
the individual(s) or organization(s) nominated b tpolicy owner to receive all ar
5. Beneficiary part of the insurance benefits under the provisiwingour policy. The Beneficiary is
' specified in the Application Form, the policy schkdand other written agreements|of
your policy, if any.
6. Date of
commencement of is the date from which the insurance benefits uttiisrpolicy are available.
policy/risk T
7. Date of maturity | is the date on which the Policy benefits, if noewously invoked due to the
of policy contingencies covered (e.g. death), terminate erxipiry of the Policy term.
8. Death benefit is the benefit payable on the dehtheolife assured.
9 Endorsement isa documer?t indicating any chqnge in any of éhms$ and conditions of your policy,
agreed to or issued by us, in writing.
. is the period during which the policyholder has timion to return the policy and
10. Free-look IRy cancel the contract if he/she is not satisfied withterms and condition of the policy.
is the period beyond the premium due date duringhwvthe policyholder can pay the
11. Grace period renewal premium without any interest or penaltye Fisk cover continues during the
grace period but the policyholder shall be stilblie to pay the due premium
12. Guaranteed is the minimum guaranteed amount of Surrender Valuthe Policy payable to the
Surrender Value | policyholder on the surrender of the Policy.
13. In-force is the status of the policy when all theegoremiums have been paid upto date.
14. 1 is the amount of money payable by you on each Rmanidue Date in order to keep
. Installment . . . : ; .
: the insurance cover in force under the provisidngoar policy. This does not includes
premium 1 service tax/cess/ GST.
15. Lapse is the status of the policy when a premiunoigpaid before the end of grace period
16. Life assured is the person in relation to whdseihsurance and other benefits are granted.
17. Minor is a person who has not completed 18 yebagje.
is the person who is named as the nominee in thpogal form or subsequently
18. Nominee t changed by endorsement, as per section 39 of twednce Act, 1938, who has been
’ authorized to give a valid discharge to the poliegnies in case of the death of the
life assured during the term of the policy.
19. Non-participating | means that your policy doestmote a share in our profits.

20. Paid Up is the status of the policy if the premiums haverbgaid for a certain minimum
' number of years and thereafter premiums have rest paid within the grace period.
21. Paid-up Sum Is equal to the basic sum assumadgtiplied by number of installment premiums paid
' divided by total number of installment premiums payable undamr policy, if policy

Assured o .
is in paid-up status.
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Expressions

Meanings

22.

Policy anniversary

is the same date each year during the policy terthedate of commencement.
If the date of commencement is on 29th of Februde policy anniversary will be th
last date of February.

means the policy schedule, policy booklet, endoesem (if any), other written

23. Policy document | agreements (if any) mutually agreed by you anduring the time your policy takes
effect.

24. Policy Schedule is the document that sets out ¢iaild of your policy.

25. Policyholder or is the owner of the policy and is referred to asphoposer in the proposal form. T

Policy Owner

policy owner need not necessarily be the same pasohe life assured.

e

26. Policy vear is the period between two consecutive policy amsiages; by convention, this period
' Yy includes the first day and excludes the next palicgiversary day.
27. Policy term t is the period, in years, during whilel contractual insurance benefits are payable.
28. Premium is the period between two consecutive premium datesdfor regular premium policy;
frequency t the premium frequency can only be Yearly.
29. ferremmlrum PaYING | s the period, in years, for which premiums aregiss.
30. Revival is the process by which the benefits lostar a lapsed policy, are restored.
31. Revival period is a 2-year period from the due ddithe first unpaid premium.
32. Sum Assured T is the insurance amount offered kat the time of the inception of policy.
is the voluntary cessation of a benefit by the qydiblder; a surrender value will he
33. Surrender . . .
payable, if applicable and if the product offersrender value
34. Surrender Value | ' the amount to be refunded to the Policyholdemugarly and voluntary terminatign

of the Policy by the Policyholder.

35.

Underwriting

is the process of assessment of risk in respebiedffe to be insured.

Based on underwriting, a decision on acceptanceegction of cover as well as

applicability of suitable premium is taken.

SBI Life Insurance Company Limited or its successor

36. We, Us, Our We are regulated by the Insurance Regulatory aneeldpment Authority of Indig
(IRDAI). The registration number allotted by theDRI is 111.
37. You, Your t is the person named as the policyholder

Abbreviations

Abbreviation Stands for
IRDAI Insurance Regulatory and Development Authoot India
Rs. Indian Rupees
UIN Unique ldentification Number (allotted by IRDAdr this product)

These abbreviations bear the meanings assignéenoelsewhere in the policy booklet.
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1 Policy Benefits

1.1 Death Benefits
1.1.1 If the policy is in-force status as on the dateledth of the life assured, we will pay the beriefda manner
as stated below:
1.1.1.1 We will pay a lump sum payment equal to the surnraskto the beneficiary.
1.1.2 If the policy is in paid-up status as on the ddteleath of the life assured, the death benefit didnd as
follows:
1.1.2.1 The paid-up sum assured would be equal to the sasicassured multiplied by number of installment
premiums paid divided by total number of installtpremiums payable under your policy.

1.2 Maturity Benefit
1.2.1 In case of survival of the Life assured till thedeof the policy term, we will pay the maturity ledib in a
manner as stated below:

1.2.1.1 If the policy is in-force status as on the datenatturity
1.21.1.1 100% of the total premiums paid in case you hawseh policy term of 10 years.
1.2.1.1.2 115% of the total premiums paid in case you hawseh a policy term of 15 years.

1.2.1.2 If the policy is in paid-up status as on the ddteaturity, we will pay you
1.2.1.2.1 100% of the total premiums paid in case you hawseh policy term of 10 years.
1.2.1.2.2 115% of the total premiums paid in case you hawseh a policy term of 15 years.

2 Premiums

2.1 You have to pay the premiums on or before the prandue dates or within the grace period.

2.2 You have to pay the premiums even if you do nogirecrenewal premium notice. There is no obligation
on the company to send the renewal premium notices.

2.3 Service Tax/Cess/GST (currently only in case of J&s§idents) and/or any other statutory levy/ duty/
surcharge on your premiums, as notified by the @éand/or State Government from time to time as pe
the provisions of the prevalent tax law will be heby us.

2.4 If we receive any amount in excess of the requimeiium, we will refund the excess.

2.5 You should pay the premium in full always. Howeviérywe receive any amount less than the required
premium, we will not adjust the same towards theeveal premium due till you pay the balance of
premium. We will not pay any interest on this antoun

3 Grace Period

3.1 You can pay your premiums within a grace perio8®flays from the due date.

3.2 Your policy will be treated as in-force during theace period, however, your liability to pay theewal
premium due shall continue.

3.3 If you do not pay your due premiums before the efngiace period, your policy lapses.
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4 Non-forfeiture Benefits

4.1 Surrender Benefit
4.1.1 You may surrender your policy anytime during thdiggoterm, provided at least three policy years’s
premiums are fully paid
4.1.2 We will pay you the higher of Guaranteed Surrendgiue (GSV) and Non-Guaranteed Special Surrender
Value (SSV) if you decide to surrender your Policy.
4.1.3 The Guaranteed surrender value will be as follows:
4.1.3.1 30% of the total premiums paid, if surrenderechimthird policy year.
4.1.3.2 50% of the total premiums paid, if surrendered leetwfourth and seventh policy year, both inclusive
4.1.3.3 60% of the total premiums paid, if surrendered leetweighth and tenth policy year, both inclusive
4.1.3.4 65% of the total premiums paid, if surrenderedehéer.
4.1.4 Special surrender value will be best estimate efviddue of the policy at the time of surrender.sTill be
assessed periodically based on the likely finafatiaér circumstances.
4.1.5 On surrender, we will pay you higher of GuarantS8edender value and Special surrender value.
4.1.6 The surrender of the policy shall extinguish ajhts and benefits under your policy.

4.2 Paid-up Benefit
4.2.1 Your policy will acquire paid up value if all thegmiums have been paid for at least first 3 pojiegrs
and thereafter premiums have not been paid wittérgtace period.
4.2.2 Paid up sum assured on death is equal to basiassaned multiplied by number of installment prensum
paid divided by total number of installment premgipayable under your policy.
4.2.3 Maturity benefit for paid-up policy will be as follvs:
4.2.3.1 100% of the total premiums paid in case you hawseh a policy term of 10 years.
4.2.3.2 115% of the total premiums paid in case you hawseh a policy term of 15 years.
You may terminate your paid-up policy before mayuby surrendering the policy for surrender value.

5 Revival
51 If premiums are not paid within the grace periodurypolicy lapses. No benefits are then payablesund
your policy other than those mentioned under nofefure benefits.
5.2 You can revive your policy during its revival patiof 2 years from the due date of the first unpaid

premium.

5.3 You should write to us during the revival period feviving the policy.

5.4 You have to submit Good Health Declaration andsSatither underwriting requirements, if any.

5.5 We may accept or reject your revival request. Wieimfiorm you about the same. Your policy shall het
treated as revived or reinstated automatically ssi@u receive a written communication from usirsgat

the same.
5.6 You have to pay all due premiums, not paid durlrgrevival period, along with interest.
5.7 The interest rate will be charged at a rate dedlayeus from time to time.

5.8 You cannot revive your policy after the revival jper

6 Claims

6.1 Death Claim

6.1.1 The policyholder, nominee or the legal heis the case may be, should intimate the deatheofife
assured in writing, stating at least the policy bem cause of death and date of death.

6.1.2 We will require the following documents to procéiss claim:

- Original policy document

- Original death certificate from municipal / localthorities

- Claimant’s statement and claim forms in prescrifoethats

- Any other documents including post-mortem reparst fnformation report where applicable

6.1.3 Claim under the policy may be filed with us witlifi days of date of claim event.

6.1.4 However, without prejudice, in case of delay irnrdtion or submission of claim documents beyond the
stipulated period in the policy document or in 8tatutes, We, at our sole discretion, may condoicé s
delay and examine the admissibility or otherwisehef claim, if such delay is proved to be for reeso
beyond the control of the nominee/claimant.

6.1.5 We will pay the claim, if found admissible, to tassignee, if the policy is assigned.
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6.1.6 If the policy is not assigned, and

6.1.6.1 you are the life assured, we will pay

6.1.6.1.1 the nominee, if the nominee is not a minor

6.1.6.2 the appointee, if the nominee is a minor

6.1.6.3 your legal heir, if nomination is not valid.

6.1.6.4 you are not the life assured, we will pay you oulegal heir
6.1.7 We may ask for additional information related te ttaim.
6.1.8 You can claim only once under this plan.

6.2 Maturity Claim
6.2.1 You are required to submit the original policy domnt and the discharge form to any of our offices.
6.2.2 If you assign your policy, we will pay claim to thesignee.
6.2.3 If the policy is not assigned, we will pay the ataio you.

6.3 Surrender
6.3.1 We will require the original policy document andcharge form to process the surrender request.
6.3.2 If the policy is assigned, we will pay the assigrtee surrender value.
6.3.3 If the policy is not assigned, we will pay the sunder value to
6.3.3.1 you
6.3.3.2 your legal heir/beneficiary, in the case of dedthhe life assured subsequent to surrender reduest
before payment.

7 Termination

7.1 Termination of your policy

Your policy will terminate at the earliest of thalbwing:

7.1.1 On payment of death benefit

7.1.2 On the date of maturity of the policy

7.1.3 On payment of surrender value

7.1.4 On payment of free-look cancellation amount.

7.1.5 On your policy being in a lapsed status withoutuiitng any paid up value and after expiry of theival
period. However, death cover will terminate on rmyipent of due premium before the expiry of the grac
period, provided the policy hasn't acquired paidvajue.

8 General Terms

8.1 Free-look period

8.1.1 If you have purchased the policy through distaneeketing channel, you have 30 days from the date of
the receipt of this policy document or if you hguechased the policy from a channel other tharadst
marketing you have 15 days from the date of recefpthis policy document to review its terms and
conditions. If you are not satisfied, you can rettlre policy stating the reasons for your objection

8.1.2 We will then refund the premium paid after dedugtproportionate risk premium for the period of cove
stamp duty paid and medical expenses, incurreahyif

8.1.3 You cannot revive, reinstate or restore your potinge you have returned your policy.

8.1.4 We will not pay any benefit under your policy aftee receive the free-look cancellation request.

8.2 Suicide exclusion
8.2.1 If the life assured, commits suicide, within 12 rfenfrom the date of commencement of risk, we paly
80% of the premiums paid and the contract wouldeea
8.2.2 If the life assured, commits suicide within 12 mfenfrom the date of revival of the policy, we wily
80% of the premiums paid or the surrender valuéchdgver is higher, and the contract would cease.

8.3 Policy loan
Your policy will not be eligible for any loan.
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9 Charges

9.1 Charges
Being a non-linked product, there are no explibirges under this policy.
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10 General Terms — Miscellaneous

10.1  Nomination
10.1.1If you are the policyholder and the life insuramcer is on your own life, you may, when affectimg

policy or at any time before the policy matures fayment, nhominate person or persons to whom the
money secured by the policy shall be paid in theneef the death of the life assured.

10.1.2If the nominee is a minor, you may appoint a persompetent to contract, as an appointee in theneran
laid down by us, to receive the money secured byptilicy in the event of death of the life assudedng
the minority of the nominee.

10.1.3You may cancel or change the existing nomination.
10.1.4An assignment or transfer of your policy under is&c88 of the Insurance Act, 1938, as amended from

time to time, shall cancel the nomination exceptarrcertain circumstances.
10.1.5Your nomination should be registered in our rec@ass to make it binding on us.
10.1.6For complete details about the nomination, pleaferrto Section 39 of the Insurance Act, 1938, as

amended from time to time.
[A leaflet containing the simplified version of tpeovisions of Section 38 & Section 39 is encloasdAnnexure — |

& Il, respectively for reference.]

10.2  Assignment
10.2.1You may assign the policy subject to the provisiohSection 38 of the Insurance Act, 1938, as arménd

from time to time.

10.2.2We may decline to act upon any endorsement or déadsignment if we have sufficient reasons and we
will let you know in writing the reasons for sudfusal.

10.2.3You may refer a claim to the Insurance Regulatory Bevelopment Authority of India within 30 days of
receipt of our communication intimating you about declining to act upon the transfer or assignnoént
your policy.

10.2.4You may assign your policy wholly or in part.

10.2.5You may assign your policy either absolutely orditionally, and at any point of time there can lmdyo
one assignment under your policy.

10.2.6The assignment or reassignment of your policy shbaelregistered with us so as to make it bindingsn

10.2.7For complete details about the Assignment or temnef the policy, please refer to Section 38 of the
Insurance Act, 1938, as amended from time to time.

[A leaflet containing the simplified version of th@ovisions of Section 38 is enclosed as Annexurk fer

reference].

10.3  Non-disclosure
10.3.1We have issued your policy based on the stateniengsur proposal form, personal statement, medical

reports and any other documents that are subntited.

10.3.2If we find that any of this information is inaccteeor false or you have withheld any material infation
or in case of fraud, we will have a right to remidiall the claims under your policy and / or céiycar
policy as applicable subject to the provisions @fton 45 of the Insurance Act, 1938 as amendemh fro
time to time and no benefit under the policy isqiay.

10.3.3If we repudiate the claim under your policy / arrccancel your policy on the grounds of fraud, weuldo
forfeit the premiums received under your policy av@shall not entertain any claim under your policy

10.3.4If we repudiate death claim / and or cancel yodicgmn any grounds other than fraud, we may pahs
amounts as are payable under the policy subjetiet@rovisions of Section 45 of the Insurance /38,

as amended from time to time.
[A leaflet containing the simplified version of th@ovisions of Section 45 is enclosed in Annexuréll-for

reference.]

10.4  Misstatement of age
10.4.11f we find that the correct age of the life assuiedifferent from that mentioned in the proposahi, we

will check your eligibility for the policy, as omé date of commencement of Policy.
10.4.2If Incorrect age is stated and
10.4.2.1If eligible,
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10.4.2.1.11If the correct age is found to be higher or lowee, will accordingly revise the Sum Assured as
per your age at entry.
10.4.2.2If not eligible,
10.4.2.2.1 We will terminate your policy.
10.4.2.2.2 We will pay you the surrender value, if any, agdate of cancellation.

10.5 Participation in profits
Your policy does not participate in our profits.

10.6  Taxation
10.6.1Service Tax./ Cess/ GST (currently only in casd&K residents) and/ or any other statutory levytyfiu
surcharge on your premiums, as notified by the @éand/or State Government from time to time as pe
the provisions of the prevalent tax laws will bermby us.
10.6.2You are eligible for Income Tax benefits/exemptiassper the applicable income tax laws in Indiaictvh
are subject to change from time to time. You maitviour website for further detalils:
http://www.sbilife.co.in/sbilife/content/21_3672#Blease consult your tax advisor for details

10.7 Date formats
Unless otherwise stated, all dates described agdlinghe policy schedule are in dd/mm/yyyy formats

10.8  Electronic transactions
We shall accept premiums and pay benefits thromgrepproved modes including electronic transfers.

10.9  Communications
10.9.1We will communicate to you in writing and delivéret correspondence by hand, post, facsimile, e-onail
any other approved mode.
10.9.2We will send correspondence to the mailing addsess have provided in the proposal form or to the
changed address that is intimated to us and reddiges.
10.9.3You should also communicate in writing and delithex correspondence by hand, post, facsimile, e-onail
any other approved mode.
10.9.4All your correspondence should be addressed to:
SBI Life Insurance Company Limited,
Central Processing Centre,
7th Level (D Wing) & 8th Level,
Seawoods Grand Central
Tower 2, Plot No R-1, Sector-40,
Seawoods, Nerul Node, Dist. Thane,
Navi Mumbai-400 706
Phone : 022 - 6645 6241
Fax: 022 — 6645 6655
E-mail: info@sbilife.co.in
10.9.51t is important that you keep us informed of yobanged address.
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11 Complaints

11.1  Grievance redressal procedure
11.1.11f you have any query, complaint or grievance, yeay approach any of our offices.
11.1.2You can also call us on our toll-free number.
11.1.3If you are not satisfied with our decision or hawva received any response within 10 working daysi y
may write to us at:
Head — Client Relationship,
SBI Life Insurance Company Limited
Central Processing Centre,
7th Level (D Wing) & 8th Level,
Seawoods Grand Central
Tower 2, Plot No R-1, Sector-40,
Seawoods, Nerul Node, Dist. Thane,
Navi Mumbai-400 706
Telephone No: 022 — 6645 6241
Fax: 022 — 6645 6655
Email I1d: info@sbilife.co.in
11.1.4In case you are not satisfied with our decisiom, #e issue pertains to provision 12 (1) of ther@sshl of
Public Grievances Rules, 1998, you may approach Itiserance Ombudsman. You can lodge the
complaint with the Ombudsman as per provision 13hefsaid rules. The relevant provisions have been
mentioned in the section ‘Relevant Statutes’.
11.1.5The address of the Insurance Ombudsman and thee$¥adirof Public Grievances Rules, 1998, are,
available in the website of IRDAhttp://www.irdai.gov.inand in our websitattp://www.sbilife.co.in The
address of the ombudsman at Mumbai is:
Office of the Insurance Ombudsman (MaharashtraGuoet)
3" Floor, Jeevan Seva Annexe,
S.V. Road, Santa Cruz (W),
Mumbai — 400 054.
Phone: +91 — 22 — 2610 6928
Fax: +91 — 22 — 2610 6052
Email: ombudsmanmumbai@gmail.com
11.1.6We have also enclosed the addresses of the ingucanicudsman.
11.1.7If you are not satisfied with the response or db neceive a response from us within 15 days, yoy ma
approach the Grievance Cell of the Insurance Rémyland Development Authority of India (IRDAI) on
the following contact details:
IRDAI Grievance Call Centre (IGCOJOLL FREE NO: 155255 / 1800 4254 732
Email ID: complaints@irda.gov.in
You can also register your complaint onlindntip://igms.irda.gov.in/
Address for communication for complaints by fax/pagr:
Consumer Affairs Department
Insurance Regulatory and Development Authoritynofid
9th floor, United India Towers, Basheerbagh
Hyderabad — 500 004, Telangana

Fax No: 91- 40 — 6678 9768

12 Relevant Statutes

12.1  Governing laws and jurisdiction
12.1.1This is subject to prevailing Indian Laws. Any digp that may arise in connection with this shall be
subject to the jurisdiction of the competent Cooftindia.
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Sections 41 and 45 of the Insurance Act, 1938 andulRs No. 12[1] and 13 of the Redressal of Public
Grievance Rules are given hereunder for your readyeference.

12.2 Section 41 of the Insurance Act 1938
12.2.1(1)No person shall allow or offer to allow, eithdirectly or indirectly, as an inducement to anysperto
take or renew or continue an insurance in respleahy kind of risk relating to lives or property india,
any rebate of the whole or part of the commissiagaple or any rebate of the premium shown on the
policy, nor shall any person taking out or renewangcontinuing a policy accept any rebate, excephs
rebate as may be allowed in accordance with théghatal prospectuses or tables of the insurer:

Provided that acceptance by an insurance agemofission in connection with a policy of life inamce
taken out by himself on his own life shall not leethed to be acceptance of a rebate of premiumnatitiei
meaning of this sub-section if at the time of sackeptance the insurance agent satisfies the firedcr
conditions establishing that he ib@na fide insurance agent employed by the insurer.

(2) Any person making default in complying with thevisions of this section shall be liable forenplty
which may extend to ten lakh rupees.

12.3 Section 45 of the Insurance Act 1938, as amendidm time to time.
[A leaflet containing the simplified version of tieovisions of Section 45 is enclosed in Annexuril for
reference.]

12.4Provision 12 (1) of Redressal of Public Grievancdgules, 1998
The Ombudsman may receive andidens
(&) Complaints under Rule 13
(b) Any partial or total repudiation of claims by arsumer
(c) Any dispute in regard to premium paid or payableeims of the policy
(d) Any dispute on the legal construction of the palieygofar as such disputes relate to claims
(e) Delay in settlement of claims
() Non-issue of any insurance document to customéess igEceipt of premium

12.4.1Provision 13 of Redressal of Public Grievances Ruge1998

(1)any person who has a grievance against an insonay, himself or through his legal heirs make a
complaint in writing to the Ombudsman within whgseisdiction the branch or office of the insurer
complained against is located.

(2)the complaint shall be in writing duly signed by tbomplainant or through his legal heirs and shall
state clearly the name and address of the complgitiee name of the branch or office of the insurer
against which the complaint is made, the fact gjviise to complaint supported by documents, if any,
relied on by the complainant, the nature and extémihe loss caused to the complainant and thefreli
sought from the Ombudsman.

(3)no complaint to the Ombudsman shall lie unless —

(a)the complainants had before making a complaintéo@mbudsman made a written representation to
the insurer named in the complaint and either eshad rejected the complaint or the complainant
had not received any reply within a period of onenth after the insurer concerned received his
representation or the complainant is not satisfigt the reply given to him by the insurer.

(b)the complaint is made not later than one year #fieinsurer had rejected the representation dr sen
his final reply on the representation of the conmaat, and

(c)the complaint is not on the same subject mattarwioich any proceedings before any Court, or
Consumer Forum or Arbitrator is pending or wereadier.

TRRERARERE I FkkkkkkkkxkrrEnd of Policy Booklet ***xxxk* T TRTERARERE "
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Annexure |

Section 38 - Assignment and Transfer of Insurancedficies
Assignment or transfer of a policy should be incrdance with Section 38 of the Insurance Act, 188&mended by Insurance
Laws (Amendment) Act, 2015 dated 23.03.2015. Thargprovisions in this regard are as follows:

01. This policy may be transferred/assigned, whaotlin part, with or without consideration.

02. An Assignment may be effected in a policy byeadorsement upon the policy itself or by a separatrument under notice
to the Insurer.

03. The instrument of assignment should indicagefdlat of transfer or assignment and the reasansiéoassignment or transfer,
antecedents of the assignee and terms on whidnassit is made.

04. The assignment must be signed by the transéerassignor or duly authorized agent and attdsyeat least one witness.

05. The transfer of assignment shall not be operats against an insurer until a notice in writiighe transfer or assignment
and either the said endorsement or instrument ilsetopy there of certified to be correct by bathnsferor and transferee or
their duly authorised agents have been deliverd¢detansurer.

06. Fee to be paid for assignment or transfer easplecified by the Authority through Regulations.

07. On receipt of notice with fee, the insurer stdarant a written acknowledgement of receipt oficea Such notice shall be
conclusive evidence against the insurer of dulgireag the notice.

08. If the insurer maintains one or more placebusiness, such notices shall be delivered onlfzeptace where the policy is
being serviced.

09. The insurer may accept or decline to act upgrtransfer or assignment or endorsement, if itshdficient reasons to believe
that it is

a. not bonafide or

b. not in the interest of the policyholder or

c. not in public interest or

d. is for the purpose of trading of the insuranckcg.

10. Before refusing to act upon endorsement, tiserdr should record the reasons in writing and conicate the same in
writing to Policyholder within 30 days from the daif policyholder giving a notice of transfer osigmment.

11. In case of refusal to act upon the endorsefgribe Insurer, any person aggrieved by the refosa} prefer a claim to
IRDAI within 30 days of receipt of the refusal Etfrom the Insurer.

12. The priority of claims of persons interestedaim insurance policy would depend on the date oitlwthe notices of
assignment or transfer is delivered to the insundrere there are more than one instruments of feamms assignment, the
priority will depend on dates of delivery of suattices. Any dispute in this regard as to priortpsld be referred to Authority.

13. Every assignment or transfer shall be deemdzktabsolute assignment or transfer and the assign&gansferee shall be
deemed to be absolute assignee or transferee,texcep

a. where assignment or transfer is subject to tamdsconditions of transfer or assignment OR

b. where the transfer or assignment is made upodition that

i. the proceeds under the policy shall become gay@bpolicyholder or nominee(s) in the event dfigsee or transferee dying
before the insured OR

ii. the insured surviving the term of the policy

Such conditional assignee will not be entitled tdain a loan on policy or surrender the policy. sTprovision will prevail
notwithstanding any law or custom having forceanf which is contrary to the above position.

14. In other cases, the insurer shall, subjectimg and conditions of assignment, recognize tresteree or assignee named in
the notice as the absolute transferee or assigresueh person

a. shall be subject to all liabilities and equitieswhich the transferor or assignor was subjecattéhe date of transfer or
assignment and

b. may institute any proceedings in relation togbkcy

c. obtain loan under the policy or surrender thiecpavithout obtaining the consent of the transfeso assignor or making him a
party to the proceedings

15. Any rights and remedies of an assignee or feeagrs of a life insurance policy under an assigrtmetransfer effected before
commencement of the Insurance Laws (Amendment)28dt5 shall not be affected by this section.

[Disclaimer: This is not a comprehensive list of @mdments of Insurance Laws (Amendment) Act, 201%amly a simplified
version prepared for general information. Policy Hters are advised to refer to Original Gazette Mistition for complete
and accurate details. ]
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Annexure |l

Section 39 - Nomination by policyholder

Nomination of a life insurance Policy is as belawaccordance with Section 39 of the Insurance A888 as amended by
Insurance Laws (Amendment) Act, 2015 dated 23.@3.2he extant provisions in this regard are a®ved!

01. The policyholder of a life insurance on his difea may nominate a person or persons to whom myeeeured by the policy
shall be paid in the event of his death.

02. Where the nominee is a minor, the policyholdey appoint any person to receive the money sedwyedtie policy in the
event of policyholder’s death during the minorifytioe nominee. The manner of appointment to bedaign by the insurer.

03. Nomination can be made at any time before thteirity of the policy.

04. Nomination may be incorporated in the texthef policy itself or may be endorsed on the poliesnmunicated to the insurer
and can be registered by the insurer in the reaetdting to the policy.

05. Nomination can be cancelled or changed atiamy before policy matures, by an endorsement artadr endorsement or a
will as the case may be.

06. A notice in writing of Change or Cancellatiohnmmination must be delivered to the insurer for insurer to be liable to
such nominee. Otherwise, insurer will not be lisbke bonafide payment is made to the person namétk text of the policy or
in the registered records of the insurer.

07. Fee to be paid to the insurer for registeringnge or cancellation of a nomination can be sigeclfy the Authority through
Regulations.

08. On receipt of notice with fee, the insurer dtiagrant a written acknowledgement to the policdeolof having registered a
nomination or cancellation or change thereof.

09. A transfer or assignment made in accordande ®&ction 38 shall automatically cancel the nonbmaexcept in case of
assignment to the insurer or other transferee sigase for purpose of loan or against securityterréassignment after
repayment. In such case, the nomination will natagecelled to the extent of insurer’s or trand&r®r assignee’s interest in
the policy. The nomination will get revived on rgp@ent of the loan.

10. The right of any creditor to be paid out of fiieceeds of any policy of life insurance shall betaffected by the nomination.

11. In case of nomination by policyholder whose I8 insured, if the nominees die before the phblidger, the proceeds are
payable to policyholder or his heirs or legal repreatives or holder of succession certificate.

12. In case nominee(s) survive the person whoseidifinsured, the amount secured by the policyl dhalpaid to such
survivor(s).

13. Where the policyholder whose life is insuredhimates his
a. parents or

b. spouse or

c. children or

d. spouse and children

e. or any of them

the nominees are beneficially entitled to the armhopmyable by the insurer to the policyholder unlésss proved that
policyholder could not have conferred such benafiiile on the nominee having regard to the natditeis title.

14. If nominee(s) die after the policyholder bufdoe his share of the amount secured under theyiipaid, the share of the
expired nominee(s) shall be payable to the heitegal representative of the nominee or holdegtsession certificate of such
nominee(s).

15. The provisions of sub-section 7 and 8 (13 ahdtove) shall apply to all life insurance policieaturing for payment after
the commencement of Insurance Laws (Amendment) 20ct5.

16. If policyholder dies after maturity but the peeds and benefit of the policy has not been pelidnt because of his death, his
nominee(s) shall be entitled to the proceeds anédftief the policy.

17. The provisions of Section 39 are not applicablany life insurance policy to which Section Wdirried Women’s Property
Act, 1874 applies or has at any time applied exedygre before or after Insurance Laws (Amendment) 2015, a nomination
is made in favour of spouse or children or spouskchildren whether or not on the face of the pgolids mentioned that it is
made under Section 39. Where nomination is intendd® made to spouse or children or spouse afdrehiunder Section 6 of
MWP Act, it should be specifically mentioned on ffwicy. In such a case only, the provisions oft®ec39 will not apply.

[Disclaimer: This is not a comprehensive list of @mdments of Insurance Laws (Amendment) Act, 201%amly a simplified

version prepared for general information. Policy Hters are advised to refer to Original Gazette Mistition for complete
and accurate details. ]
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Annexure Il

Section 45 — Policy shall not be called in questiamn the ground of mis-statement after three years

Provisions regarding policy not being called inteestion in terms of Section 45 of the Insurance, A888, as amended by
Insurance Laws (Amendment) Act, 2015 dated 23.a%20e as follows:

01. No Policy of Life Insurance shall be calledjirestionon any ground whatsoeverfter expiry of 3 yrs from
a. the date of issuance of policy or

b. the date of commencement of risk or

c. the date of revival of policy or

d. the date of rider to the policy

whichever is later.

02. On the ground of fraud, a policy of Life Insuca may be called in question within 3 years from
a. the date of issuance of policy or

b. the date of commencement of risk or

c. the date of revival of policy or

d. the date of rider to the policy

whichever is later.

For this, the insurer should communicate in writtoghe insured or legal representative or nomureassignees of insured, as
applicable, mentioning the ground and materialsvbith such decision is based.

03. Fraud means any of the following acts commitigdnsured or by his agent, with the intent to elee the insurer or to
induce the insurer to issue a life insurance policy

a. The suggestion, as a fact of that which is met &nd which the insured does not believe to e tr

b. The active concealment of a fact by the instwadng knowledge or belief of the fact;

c. Any other act fitted to deceive; and

d. Any such act or omission as the law specificdéglares to be fraudulent.

04. Mere silence is not fraud unless, dependingitrumstances of the case, it is the duty of tisaiied or his agent keeping
silence to speak or silence is in itself equivatergpeak.

05. No Insurer shall repudiate a life insuranceidyobn the ground of Fraud, if the Insured / beriefy can prove that the
misstatement was true to the best of his knowledgbthere was no deliberate intention to suppiesdact or that such mis-
statement of or suppression of material fact athivthe knowledge of the insurer. Onus of dispngvis upon the policyholder,
if alive, or beneficiaries.

06. Life insurance Policy can be called in questithin 3 years on the ground that any statemerdrcfuppression of a fact
material to expectancy of life of the insured wasoirectly made in the proposal or other documesisbwhich policy was
issued or revived or rider issued. For this, theuiar should communicate in writing to the insucedegal representative or
nominee or assignees of insured, as applicabletionémg the ground and materials on which decis@mrepudiate the policy of
life insurance is based.

07. In case repudiation is on ground of mis-staténand not on fraud, the premium collected on potitl the date of
repudiation shall be paid to the insured or legpresentative or nominee or assignees of insuriedinva period of 90 days
from the date of repudiation.

08. Fact shall not be considered material unledsst a direct bearing on the risk undertaken byirteerer. The onus is on
insurer to show that if the insurer had been awétbe said fact, no life insurance policy would/bdeen issued to the insured.

09. The insurer can call for proof of age at amyetiif he is entitled to do so and no policy shaldeemed to be called in
question merely because the terms of the policyadjested on subsequent proof of age of life induB®, this Section will not
be applicable for questioning age or adjustmenedas proof of age submitted subsequently.

[Disclaimer: This is not a comprehensive list of @mdments of Insurance Laws (Amendment) Act, 201%amly a simplified

version prepared for general information. Policy Hters are advised to refer to Original Gazette Mistition for complete
and accurate details]
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